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;entral administrative tribunal

PRINCIF'AL BENCH

CP 199/2002

in

OA 2320/2001

New Delhi^ this the 3rd day of December^

Hon^ble Sh. Govindan S,. Tamp in Member (A)
Hon'ble Sh. Shanker Raju. Member (3)

Sh. Sukhbir Singh
S/o Sh. Ramesbwar
Safaiwala

under Chief Health Inspector
Northern Railway. Delhi
Sarai Rohilla.

(By Advocate Sh. B.S.Mainee)

Versus

1- S h. R.K.Singh
General Manager-
Northern Railway
Baroda House. New Delhi.

2. Sh. Ram Kumar

Dy„ Chief Mechanical Engineer
Carriage and Wagon Workshop
Alambagh. Northern Railway
Lucknow.

3. Sh. A.K.Mishra

Divisional Railway Man age; r
Northern Railway, State Entry Road
New Delhi.

4. D.R.M., Bikaner.

2002

■Applicant

Respondents,
(By Advocate Sh. R.L.Dhawan with
Depttl. rep. -Sh- S.S.Mandvi. DPO,
DRM Office. Bikaner and Sh. S.P.Sharrna. Chief
Health Inspector Del hi Sarai Rohilla)^

Q„R™B„E„R„IQRAL1

Byt„Sh^„Sttanken.„Raiu,,

Heard.

.2,. By an order dt. 5-9-2001, directions have

bewn issueo. at the admission stage, to pass suitable

orders on the representation of applicant. Applicant

being aggrieved by non-compliance of the order of the

ir ibunal by the respondents, filed this CP.

3. In response, the respondents stated that

2. ! .



■'Z-

by an order dt. 2-1-2002, the ,
pileant has been turned down and this was se

in thei

apf;

CHI/DEE and en

request of th

try to effect has been made

e

sent to

Lnq

;ve

»

despatch register dt. 4-J-2009 ti- lo f~- It 1^, furtner stated
that this communication has be^^n

ocen served on the
applicant on 10-6-2002

In this view of the matt-
contended thnt tter, it tgthai respondents have not
wllfni or rontnr. ■ committed any-cntumaoious disobedience of th- i-

the Court. ^'inections

°h the other hand Sh. B o m -
counsel contended that —"amee. ic.

.... "■ <=ommunication h+-CHI/OBB has hot been served on f- "
this CP TO. _ on fiiif

'  as an afti^n +.i
Passed th' thought, the ,this order. ^®s-,pondents hav

We have ,
tn view of +.u. ^on.si.q,3pg^ the

the averments Of t,f egard to the - '"osponden-i-
"°-""Icatlon Of oHl/ocr k

"  their ^ tecording
c«muhicatin tegieter ^'cation dt. 2-1-2002, we cegardln.
'espondents h-^. ' ^ ®®tisfied thn+- uhave not ^ . that the

contumacious disob-dien- «Hful o,
«a aleo h V " ''"c Tribunal'- „ ,.  - take note of the fact ti r ' ' ®"''

not been received . ' ~icaticn

' »-iioant on 10-6-201
f-esult, CP i.c; .

di.scharge.-i u ~--c. .. However -hh^

liberty to a- -, ' " "COHcantaesail the impuohed crde
with law,. ■ Con m

■)g

ly

Notices

1  .be a ■(

^ocordance

s
(Shanker Ra.iu)

nember (j) '
o„Tamj>f)

u  (A)^


